IN THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

CONTEMPT PETI TI ON NO. 84 OF 2005
I N
CVIL APPEAL NO 573 COF 2005

SAJJAN TEXTI LE M LLS LTD. . ... PETI TI ONER
VERSUS

K V. KAVATH & ORS. ... . RESPONDENTS

W TH

CONTEMPT PETI TI ON NO. 163/ 2008
IN CVIL APPEAL NO 573 OF 2005.

ORDER

W do not find any ground to initiate any
contenpt proceedings in respect of these petitions.
Accordingly, these Contenpt Petitions are dism ssed. | f
there be any contenpt notice, that will stand discharged.
However, rejection of these contenpt petitions shall not
prevent the petitioner from taking appropriate steps
bef ore appropriate court.

In view of the aforesaid order, M. T.R
Andhyarujina, |earned senior counsel appearing for the
applicant, who has noved |.A.  No.2/2005 — an application
under Section 340, Code of Crimnal Procedure read wth
Sections 196, 199 and 200 of the Indian Penal Code, does
not want to press the alleged offence of perjury.
Accordingly, all interlocutory applications also stand

di sposed of.

(HARJI T SI NGH BEDI)
NEW DELHI ,
DECEMBER 09, 2009.



